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BEFORE THE NATIONAL CREEN TRIBUNA!

WESTERN ZONE BENCH, PUNE PNGE

$F.

LAPPLI F

M/s ENVIRO TECHNOLOCY L]MITED ,.. APPLICANT

VERSUS

IMPACT ASSESSMENT

"."RESPONDENTS

E.

G0w. OFJ},,D'I

03 JAl.t 2325

{

"r:.

1-

l, Dipali Tank,,adult, having my office at SE[M, Gandhinagar, Gujarat
": '..1 

do heieby solemnly affirm and state, on sath as unden

r.. I am presently serving as Member Secretary of the Gujarat Sute

Environment lmpact Assessinent Authority. I haw acquainted

myself wit$ the facts of the case by perusing flre rec6rd pertaining

to the case as available in the office. I am authorised to file the

present aftidavit on behalf of the State Level Environment liripact

Assessment Authority and am otherwlse competent to make the
present affidavit.

The presenr applicarlon has been filed challenglng lnfisr o/,o the
environment clearance dated 30,i0.201g granted by the
answering respondent to the 3d respondent in the applicafion.

:\P-rl -t a-'r"
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*

j
period of 60 Days. The said time has long lapsed, and therefore

the legality and validity of the environmental clearance cannot be

challenged or even questioned by way of present application.

Considering the objection as also the legal position, the applicant

declared at the hearing that it is not challenging the grant of

environmental clearance to the 3'd respondent and is restricting

the scope of application to challenging only one condition

contained in the environmental clearance- Appropriate application

for amending the prayer clause was to beifiled by the applicant,

restricting the prayer to inclusion of.a.particular condition in the

't t t'

$

4. Applicant is operating a Comrnon Effludnt Treatment Plant at

CIDC Estate, Ankleshwar under a valid environmental clearance

granted to it since the year 1997. The approved capacity is

treatment of '1 .8 MLD effluent, getting generated from the

industries set up in the CIDC Estate, Ankleshwar.

5. Applicant later sought clearance for increase in the capacity from
'l .8 MLD to 3.5 MLD, which clearance has been granted by MoEF &

CC dated to the applicant on 16.12.2029. A copy of the clearance

for increased capacity of 3.5 MLD is annexed herewith and marked

as

5. Parallelly, M/s Ankleshwar Waste Management Limited (now

known as Ankleshwar Waste Management Association) sought for

se\e*

177



7

permission to set up a Common Effluent Treatment Plant in the

same area. Environmental Clearance came to be granted on

30.'10.201 8 for treatment of 1O MLD effluent.

At the time of consideration of its application for grant of

clearance, the project proponent had represented that some

industrial units who were previously associated with the applicant

and had entered into an arrangement with the applicant for

treatment of their industrial effluent have agreed to shift and

associate themselves with the project proponent, and that such

transferee units will be releasing 'l .70 MLD effluent into the

Common Effluent Treatment Plant post commencement of its

operations. A copy of NCT letter dated 25.'1.2018 submitted to

the answering authority by the project proponent is annexed

herewith and marked as Annexure R-?.

,',.

8. lt is true and not denied that a plain readini of the condition does

not clearly convey the intent and possibly gives an impression

that the answering respondent is mandating existing members of

the applicant to surrender their membership of the applicant and

associate themselves with the 3d respondent.

9. I submit that the answering respondent believes that it does not

have the authority in law to clarifr the condition on its own

accord, and therefore seeks permission from the Hon,ble Tribunal

to suitably reword the condition or clariflr the condition by

following due procedure as laid in EIA Notification 2006 and

amendment thereof.

+

\i 1-z'L
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10. I submit that no other grieVance has been voiced in the present

application and therefore the present application may be disposed

of by this Hon'ble Tribunal by issuing suitable directions.

- 
{geirl -t a(a'r\

DEPONENT

Verified at Gandhinagar on this 3d day of January, 2026 that the
contents of the above affidavit are true and correct, nothing stated
therein is false and nothing material has been concealed therefrom.

=>r'Pcr\'! 
1c'-r\.

DEPONENT

DENTIFEDBY NLY AFFIRMEO
Ft# RE pE

!.:AriE
1

E

03 llll 2323 0 Jln zlzs
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Annexure A 46
F.No. 1 0-82/20'1 8-lA-lll' Governmenl of lndia

Ministry of Environment, Forest and Clintate Change
(lA.lll Seclion)

lndira Paryavaran Elhawiin
Jor Bagh Road, New Delhi 3

llale 16"' December. 2019

To,
Shri B Dalwadi, CEO
M/s Enviro Technology Limited,
Plol No 2413/14, Notified GIDC Eslate, Ankleshwar.
District Bharuch-393002, cujarat
E- Mail: s. bralIqq@ls i],!gln

Subject: Proposed expansion with modification of existing Common Effluent
Treatment Plant at Ankleshwar within the existing premises by M/s Enviro
Technology Limlted - Environmental Clearance - reg.

Sir,

This has reference lo your online proposal No. lA/GJ/lVllS/84 597/2018 daled 9r" npril.
201fJ, subnritted to this l\Iinistry for granl of Environmenlal olearance (EC) in terms of lhc
provisions of the Environment lmpact Assessment (ElA) Notification, 2006 under the
Environment (Protection) Act, 1986.

2. 'l he proposal for grant of environmenlal clearance to the projecl Proposed expan:',ion
with modification of existing Common Effluent Treatment Plant at Ankleshwar wilhin th{)
existing prernises by lvl/s Enviro Technology Limited, was considered by the IxDerl
Appraisal Cornmittee (lntra-2) in its 41"r meeting helcJ drrrirq 27 -29 May,2019 anrJ 42"'r
nreeting held during 10-12 July, 2019. The details of tl're project, as per lhe docurlronls
submitted by the pro.iect proponent, and also as infornred during the above rneeting ille as
u nder:-

(i) Mis Enviro Technology Ltd. ls the operator of existing CETP (capacity 1.8 lvllt)
ef{luent with sewag 1,7 MLD since 1996 at plot No 2413/14 GIDC Notif ed

EFfluent frorn more than 2so-men]ber indUslriesndustrial Estate Ankleshwar.
such as dyes, intermediate, pigment, chemicals, lexlrle, pharmaceulicals etc. lh;rl arr)
flourishing in and around Ankleshwar industrial estale is collected in lankers and
lreated al CETP having Primary, Secondary and Iertiary 'f reatment facilrties I reated
effluent from CETP is being discharged through GIDC drain into Frnal Effluent
Treatment Planl (FETP) opeiated by N4/s. Nau,,a,]u Clean Technology Lld. (NCI)
Ankleshwar for further treatment and disposal to deep sea. The planl is in ope'alion
with valid Consent to Operate & Authorization valid up to 18.03 2024.

('i) l-ho Envrro Technolo0y Limited had obtained Environrr'renl (ilearance (EC) vide lelbr
No.10 2/2008-lA lll dated 23.07.2009 for proposcd capacily enhancenrenl of
Conrrnon Effluenl Treatment Plant (CETP) for treatrnenl of industrra efflqe!"ttolr I 8

lo 3.5 N/LD. l'he Validity of Environmental Clei-rrance (EC) for expansion was
'6itbilri6.d-ilir to 22.07.z)ig vide Letter No. 10-212r)08-lA lll dalecJ 03.07.2017 for
treatmenl of 3500 m3/day induslrial wastewaters and use of '!445 mr/day (llL)C

water Consequenl to notification of lvloratorium inrposed on Critically Polluted Ateas
which included Ankleshwar lndustrial Estate vide OIM No. ,l-1 1013/5/2010-lA ll (l)on
13.01 .2010, there has been no expansion and no new industries came up as a restllt
there has been no increase in eflluent quantily. Arcordingly, ETL did not expand the
capacity of CETP and continued to operate on existing capacity of 1.8 l\,41D of raw
elfluent as earlier. ln the year 2016, the lv]oratoriurn has been lifted for Ankleshwar
vide Le er No. J-l 1013/5/2010-lA.ll (A) dated 25.11.2016 based on cEPl index

(iii) M/s ETL proposes expansion from 1.8 to lJ 5 ,MLD industrial effluent with
nrodifir:alion in the treatmenl technology plans to utrlize lhe modified quantily sewage

Proposal No LA(;.rMls/84597120I E \' --'/ ' f)-$ \-"'' r';'op Ln r:
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mixed with industrial waslewater and [resh water used for chemical dosing & other
uses as detailed below:

Proposed
MLD

1.7

0.465

5.54 8

(iv) Ireated effluent from ETL rs discharged to GIDC Drainage syslem which Sjoes lo
FEI P of NCI L (Narmada Clean Technology Ltd) along with effluent from othnr
industries, for further treatment and disposal up to deep sea through dosed pipe |ne
system. ETL has also obtained membership for discharge of additional quantity of
effluoI.l after proposed cxpansion.

(v) -fhe hazardous wastes generated from different process are listed below & shall be
disposed according to Hazardous waste management handling rule.

Mode of disposal

sold to authorized
dealers

(vi) As per the EIA Notification, 2006 [as arnended], the Conrmon Effluent freatmenl
tJnits (CETP) unjts listed at Serial no. 7(h) of tlre ljchedule of EIA Noti[ication of
14.09.2006 are cateqorized under Category'B'. However due b location of lh(]
existing CE I'P in tire Crithally Polluted Area the proje(;l has been categorized as 'A"
^ -t6^ ^ 

n,lqLvyv ,.

(vii) Salient Features ot the Projecl are:

Spent Carbon from Tertiary Treatmenl
I54MT

BEIL, TSDF site

Description

lndustrial wasle water: 3500 mrloii -f 
iiiciuoing ooo

m3/day of effluent strear]] of high Ammonical Nilrogen)
Sewage: '1 700 mi' lday

Total influent 562
R aw Water: 465 mt lday

5m3/da v
'l!'tt

s

1

No

3

4

2

P a ram ete rs

Proposed planl
capacity

Existing plarrt capacity

PtoiArea--

T
E

S

l-ocatron

e ooirLrnites -

Raw Water: 725 m3tday
Total Discharge: 3500 rnr/rjay (as per valirj con!;eflt oF

GPCB
26543.79 m
Nolified lndustrial Area, Ankleshwar. GUjarat

Latitude 21037'11.03" N

e: 730 01'38.52" E

Exlsting
MLD

S.No. Particular

1 lndustrial Elfluent from Member lndustries(including 600
m3/day of effluent slream of high Ammoniacal Nitrogen)

'1.8

2 Sewage 1.7

3 0.725

4 3.5Ouantity of dischirrge of Eifluent from CE TP

Fresh/Raw Water

Hazardous Waste / quantity per
year

Source

"ETP Sludge/36500 MT ETP BEIL, TSDF site

lubrication
DG set

of equipment. sold to approved
recycler

Used oil/1.8 tvl-f

Djscarded Container/ 7:J0 I'Jos Raw material
conlainer

packing

Fllters

Prooos3l No lA/(;J/MrS/8459//201 I

Lon

{, ,-i-*'r}-(--
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S

No. Parameters

Source of water GIDC water su
Electricity/Power
requirernent

600 KVA Existing & 600 KVA l)roposed.
ln case of power failure D G. Set (2x'1010 KVA

Description

will be used

(viii) ToR was approved by MoEF & CC (EAC), New Dethi vide tetter F.No 10-82/2018-tA
t dared't3.12.20'18.

(ix) Baseline monilori0(, of UPL-1 is also collected by us during from Brh March, 201t, lo
3''.iune, 20'18 and same was revalidated for one monlh cltrnng 17'n Deor)mtrer, 20iB
to 15'h January,2019.

(x) Puhlic hearing was exempted as the project area lalls under notifleci lnrlustrial zone
of Ankleshwar.

(xi)

(xii)

lnvestnrenl Cost of the project is approx. Rs. 19.35 Crores

Benefits of lhe project: The proposed CEI P shall help in the economical treatment of
industrial elfluent from small scale industries Thereby, improving the surrounding
environment. lncrease in direct/indirect employment opportunities thereby irrproving
overall socio-economic condltion.

Employment potentral: During operation phase, total no of employee would be
around 50.

(xiii)

3 "The projecUactivity is covereri under cdlegory 'U' ol itern 7(h) 'Comnron Efflu()nt
Treatment plants (CETPs)'of the Schedule to the EIA Notif,c;rtiorr, 2006 and its subsequr:nt
amendments, and requires appraisal at Slate level. However dLre to applicability of gr,:tteritl
con(lition i.e. project location in Critically Polluted Area, Ankloshwar, lhe proposal has becrr
appraised at Central Level.

4 fhc Droposal was considered by EAC (lnfra-2) in its 41'" meeting held duting 27 2l)
IMay, 2019 itnd A?.no nreeting held during 10-12 July. 2019 The fAC during rts rneetrng
deliberated on the cerlifled compliance report letter No 5-2u3l2009(ENV)/'161 dal(-.d
7.3.2019 lssued by the M0EF&CC'S Regional Office Elhopal As per Compliance reporl out of
lolal 32 conditions, 7 are fully complied, 02 are complied subJect to condition.4 arre rn whr(:h
r:ompliance are not applicable to the projecl proponent, 15 are irgreed to cornpty arrrl 4 irrr:
rroted. As per the conrpliance report. the project propon€rnt i.r-. M/s Enviro I echnolrir;y
l.imited had received 12 show-cause notices and 02 Directions for closure in past 3 years.
n ll of which have been complied. No closrtre notice received rn th(i past three yoars

5. The EAC, based on the informalion submitted and clarificalions provid(rd by lh(:
Project Prcponenl and detailed discussions held on all the issues recommended for graft of
[.r]vironmenlurl Clearance k) the project with stipulated specrf (: ()onditions along with other
Standard EC Condrtions ars specif ied by the l\4inistry vide OL,4 cli]iod 4rh JanLrary. 2019 lor llre
said projecuactivity, while considering for accord of environrnental clearance. As per
recommendatrons of the EAC, the Nlinistry of Environnrent Forest and Climale Clr.rrr(le
hereby accords Environnrental Clearance 1o the project Proposed oxpansion \Tlll'l
rnodification of existing Conrmon Effluent Trealment Planl at Ankleshwar within the exisling
premises by M/s Enviro l-echnology Limited, under the provrsions of the LIA Notlfrcatrorl.
2000 and amendments/circulars issued thereon, and subjccl to the specific and general
conditions as unrler -

A. Specif ic Conditions:

(i) The proje(l proponents will itnploment lhe Project orrly after getting Consenl k)
Establish lrom the State Pollution Control Board

(ii) ll shall be ensured thal primary treatment of effluents to the level of influent quallly
st.,rndards as prescribed by the Board, is ascertairted al lhe nlember units

(iii) lvlembers shall only be allowed access to the CFTFr if lhey have consent frorn tlle

proposarNo lA/G.yN1rS/ll4 097/20 r I tJ' , h-++,t-, : I rnq.3.'r.
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Stale Pollution Conkol Board.

(iv) A dedicated aocess controlled conveyance syslem slrall he lrrr:vided irrr

transporling elfluents lrom the member units to the CETP.

(v). Conformance to the intluent and efiluent standards shall be the responsibility of
the CETP,

(vi) The Design of the CETP should be as approved by the Pollution Control Board

(vii) There shall be Flow meters at inlel and outlet of CETP to monilor the llow. Suitable
meters shall be provided to measure the quantity of effluenl received, quantity of
eff luent recycled/reused and discharged,

(viii) The units and the CETP will maintain daily log book of the quantily and quaiity of
discharge From the units, quantity of inflow into the CEI'P, details of the lreatment
at each slage of the CETP including lhe raw materials used quantity of lhe treate(i
water proposed to be recycled, reused within the textile park/units, quantity ol th(,.

treated effluent discharged. All the above infornration shall be provided on-line ol
the web site exclusively prepared for the purpose by the CETP owner. The wet)site
shall be accessible by the public. The financial and energy details of the CE [I) wrll
also be provided along with details of the workers of the CETP

(ix) Periodical monitoring shall be carried olrt for the functroning of CE T P and oulbt
parameters.

(x) The MoU between CETP and member units shall indioate the maximum quantily of
effluent to be sent to the CETP along wilh the quality

(xi) lndividual members to the CETP shall treat their effluents in Primary treatrnenl
systems to the lnlet quality standards of the CETP as prescribed by the Sl.rl(.1
Pollution Control Board.

(xii) lndividual Members shall segregate lheir wastes in to concentraled and dilLrled
streams and also as per the nature of chemical contaminaton vis. Cr'6, Ni, Pb, Zn
etc and store them as per conditions to be specifically imposed in this rogads by
the State Pollution Control Board.

(xijl) Chemical recovery and reuse, either in-house or outside shall be practiced to the
satisfaction of lhe Slate Pollution Conlrol Board. tJse in agricullure shall tr(l
exercised with caution after gettin0 the irrigation mzrnagerl]ent plan approved by
the SPCB.

(xiv) All tankers carrying unlreated wasles and ali hazardous and other wastes shall brr
properly labeled and transported as per the Hazardous and Other Wastes
(Management and Transboundary) Rules, 2016.

(xv) The detailed design of the various unit operations sllall strictly conform lo lhe
directions of the state pollution conkol board as given in the consenl to establish.

(xvi) The Project Proponont and the State Pollution Conlroi Board should ensure that
the Nilember Ship of the CETP is restricted to only those industries which
legitlmately exist in the area. A list of industries in this regarcis shall be prepared by
the Association which will have the following details.

. Name of lnduslry

. OfFice Address

. Location of lnduslry

. Slatus of Consent under Water Act along with order nLrnlber

. Slatus of consent under Air Act along with order number.

. Production capacity as per consent orders.

. Tolai industrial Elfiuent to CETP as per conseni order

(xvii) The Unil shall inform the State Pollution Control Boad:rl least a week prior lr)
undenakinq maintenance activilies in the recycle syslenr an.j store/drspose lreated
effhrents under their advice in the matter.

\ l; ti"> r
ProposarNo ttuc. V rS/8459 z?01s
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(xviii) The unit shall also immediately inform the pol[]lion Controt Board of any
breakdown in lhe recycling system, slore the effluents in thc interirn period ancj 6, n
dispose effluents only as advised by the Poltution Contrcl Board.

(xix) l-he unit shall maintain a robust system of conveyance for primary treated effluet)ls
'from lhe member units and constantly monitor lhe influenl qu.rlity lo the Ct Tf,
Tho l\4anagement of the CETP and the individual ntember shall be ioin y anrl
severally responsible for conveyance and pro-tre.itmenl of effluenls. Only those
units will be authorized lo send their effluents to the CETP which have a valict
consent of the Pollution Control Board and which meet the pflmary trealecl
standards as prescribed. The CETP operator shalt with the consent of the State
Pollution Control Board retain the powers to delink the defaulter unit from entering
the conveyance system.

(xx) The CETP operator will maintain an annual register of member units which will
contain the details of products with installed capacities and quality and quanttty of
effluents accepted for discharge. This will form a part of the initial anrl renewal
applications for consent lo operate to be made before the Slate Pollution Conlrol
Board.

(xxi) Any changes in the manufacturing process, installed capacity or the quality or
quantity of effluents as agreed upon in the initial MOU between the operator:rnd
the membor Lrnits, will only be done after an approval ot the State Pollulion Control
Board in the matter.

(xxii) fhe treated effluent from CETP shall be blended with treated sewage pnor lo its
d ischarge in river

(xxiii) Domestic water requirement is 0.675 KLD, which wrll be rnet through Waler
Tankers supply

(xxiv) The quantity of hazardous waste i.e. ETP slud-oe k) be generated frorn (]lrlll
facilily shall be handled and disposed to nearby aLithorized TSDF site as per llWN/
Rules,2016

(xxv) Non Hazardous solid wastes and sludges arising out of the operalror) ol lhet (.1: l-P

shall be adequately disposed as per the Consent to be availed from the slllale

Pollution Control tsoard. Non Hazardous so[d wastes and sludges shall nol be
mixed with Hazardous wastes.

(xxvi) [he eftluenl from member units shall be transporled tlrrough pipelrne ln ca:]o the
effiuent is transported thorough road, it shall be transporled lhrough CE IP lankers
only duly rnainlaining proper manifest syslem. lhe vehicles shall be frtted !v lh
proper GPS system

(xxv[) LJefore accepting any effluent from member unils, the same shall be as perrr]itled
by the SPCB in the consent order No effluent from any unit shall be ac{tepted
without consenl from SPCB under the Water Acl. 1974 as amended.

(xxviii) The CETP shall have adequate power back Lrp facility. to Ineel the enc'rgy
recluirernent in case of power failure from the grid.

(xxjx) All the recomrnendation of the EMP shall be complied with letter and spirit. n ll lhe
rllitigation measures submitted in the EIA report shall be prepareci in a rlrillrrx
format and the compliance for each mitigation plan shall be submrtled to tl(.)
lvloEF&CC along with half yearly compliance reporl.

(xxx) The project proponent shall set up separate environnlental manilgernent (:ell fol
elfective implementation of the stipulated environmental safeguards tlnder ll'le
supervision of a senior Executive.

(xxxi) The funris e,rrmarked for environment management p an shall be inclLlded rn the
budget and this shall not be diverted lor any olher purposcs

(xxxri) Project proponent should develop green bel't all along lhe periphery of the slkj with

nalive pkrnt species that are signilicant and llsed for the pollution abatemenl

pr000sat N{) A/(i.l/r/ltsi 8459//20lri J E s'tl--
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(xxxiii)

(xxxiv)

(xxxv)

'Ihe company shall draw up and implement corporale social Responsibility plarl ;rs
per the Conrpany's Act of 2013.

As per the N4inistry's Office Memorandum F.No. 22-65120'17-lA.lll dated 1'' May
2018, and proposed by the project proponent, an amount of Rs. 19.35 Lakhs (@
10o1, ol projecl cost (expansion)) shall be eanrarked under Corporale
Environment Responslbility (CER) for the activities suc,r as health, educatron,
employability and environment etc. The activities proposed under CER shall be
rostricled to the affected area around the project. The entire ar;tivities proDosed
under the CER shall be treated as project and shall be monilored. The rnonibring
report shall be submitted to the regional office as a parl of half yearly complianc€)
report, and to the District Collector. lt should be posted on the website ol the
project proponenl.

The project proponent shall also comply with the mechanism prescribed by the
Ministry vide letter No. Q-1601713812018-cPA datod 24.10 2019 and O.M F.No.
22-2312018-lA.lll (Pt.) dated 31 .10.2019 for the inslant pro.|ect,

B. Standard Conditions:

Statutory compliance:

i. The project proponent shall obtain forest clearancL. under the provisions of [:orest
(Conservation) Act, 1980, in case of the diversion of forest land for non forest
purpose involved in the project.

ii. 'fhe projecl proponent shall oblain clearance from Ihe National Boilrd for Wltdlife, f
applicable.

iii. The projecl proponenl shall prepare a Site-Specific Conservalion plan & Wildlife
l\y'anagemenl Plan and approved by the Ohief Witdlife Warden I he
recommendations of the approved Site-Speoific Conservalion Pla / Wildtife
Management Plan shall be implemented in consuttalion with the State Forest
Department. The implementation report shall be fum shed along with the stx-n]onlhly
complance, report (in case of the presence of sche(JUie.l species in the strr(jy areil)

iv l-he project proponent shall obtain Consent to Establish / Operate under lhe
provisions of Air (Prevention & Control of Pollutiorr) Act. 1 981 and the Waler
(Prevention & Control of Pollution) Act, 1974 from the concerned Stale po rrtion
Control Board/ Cornmittee.

v. 'The project proponent shall obtain the necessary permission front the Oenlral
Grolrnd Water Authority, in case of drawl of grorrnd waler / from the compolent
authorily concernetj in case of drawl of surface water required for ihe projecl

vi. A cerlificatg of adequacy of avatlable power fronr the agency supplying powor to te
prolect alonq with the load allowed for the project shoutd be obtained.

vii. All other statutory clearances such as the approvats for storage of diesel frorn Chief
Controller of Explosives. Fire Deparlment, etc. shafl be obtained, as applicabte by
project proponents from the respective compelenl a thorities.

ll. Air quality monitoring and preservation:

i I'he gaseous omissions from DG sel shall be dispersed through arjeqllate stack
heighl as per CPCB standards. Diesel generatin(t sets shajl be installed n the
ciownwrnd directions.

ii. Appropriate Air Pollution control (Apc) systenl sha be provideci for fugirive (i.st
lrorn all vulnerable sources so as to comply prBscribed slandards

lll. Water quality monitoring and preservation:

i. The project proponent shall install 24x7 conljnuous efftuenl monitoring systern wrlh
respect to standards prescribed in Environnlent (pr(ractron) Rules r 9u6 as aflrenrierJf,.,r lime to time and connected lo spcB and cl,cu online servers and ca|brate
rhese syslem from time to time according ro equipmerrl supprier spe(:ification throrqh

ProposarNo r^/G.rMrs/845s7/2018 , -'i - lr-++^ 
' -' 

..n.r.,j., ,I
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.

l

l;rbs rocognrzed rinder Environment (Prolection) Acl 1(r8tj or NABt- accredited
laboralorie:i

Total ftesh water use shall not exceed the proposed reqUrrement as provided in tl,e
projecl delails Prior permission from competent authorily shall be obtztined for use of
fresh water.

There shall be flow meters al inlet and outlet of CETP to monitor the flow. Suitable
meters shall be provided to measure the quanlity of eflluent received, quanhty ol
efflucnt recycled/reused and discharged.

The units and the CETP will maintain daily log book of the quantity and quality of
discharge from the units, quantity of inflow into the CETP, details of the trealnlenl ;rl
each slage of the CETP including the raw materials usecl, quantity of the treak)d
water proposed lo be recycled, reused within lhe lndustrial park/units, quanttty of the
trealed effluent discharged. All the above information shall be provided on- line of the
web sile exc[]sively prepared for the purpose by the CETP owner. The website shall
be accessible by the pubiic. The financial and energy details of the CETP will also be
provided along wilh details ol the workers of the CETP
-fhe 

Ct-.-l-P operator will maintain an annual register of rnember units which will
contain the details of products with installed capacities and quality an(i quantily of
effluents accepted for discharge. This will form a part of the initial and renew..rl
applications for consent to operate to be made before the State Pollutioo Cor)trol
Board.

No charrqes in installed capacity, qualitv or quantity o{ el{luents as agreed upon in

lhe initial MOU belween the operator and the mernber units, addition ol any new
member unils shall be carried withoul prior approval ol lhe minislry
'The (.lnil shall ink)rrn the State Pollulion Control Boad ;rt leasl a week prior to
undertaking maintenance activities in the recycle system;rnd store/dispose treirkld
effluenls under their advice in lhe matter.

The unil shall also irnmediately inform the Pol[rtion Control Board of any breakdown
in the recycling syslem, slore the effluents in the interim period and dispose effluenis
only as advised by lhe Pollulion Control Board.

The NloL, belween CETP and member units shall indicale lhe rnaximum quarrlity of
effluenl to be sent.to the CETP along with the quality.

The unil shall mairrtain a robust system of conveyance fr:r primary tre?rted eff[rents
from thc rnenrfier lrnils and constanlly monitor lhe influent quality to the CET['). I-he
Management of the CETP and the individual member shall tre lointly itnd sevcrally
responsible for conveyance and pre{reatment oI effluents. Only lhose units will be
urulhorized to send their effluents to the CETP which h:rve a valid consenl of tfre
Polltrtiorr Corrtrol Roard and which meet lhe primary tre:)l€jd standards as presoribe(j
The CE T P operalor shall with the consenl ol the State Pollution Control Board relain
the powers to delink lhe defaulter unil from entering lhe conveyance syslern.
'[he effiuenl from member unils shall be transported through pipeline. ln case the
effluent is transported lhorough road, it shall be transported IhroLlgh CEIP tarrkers
only (luly maintaining proper manifest system. The vehicles shall be fitted with proper
GPS system.

Beforc ilcceptin[J any effluent frorn member units, lhe sar.nt: sh;:ll be as penritk)d by
the SPCB jn lhe consenl order. No effluent from any unit shall be accepled without
consenl fronr SPCR under the Water Act. 1974 as amended

Trealod w;rter shall be disposed on land for irrigation An irrigalion manaoernenl pliln
shall be drawn up ir'r consultation with and to lhe satisfaclion of the Statc Pol[rtio
Conlrol 8oard.

The Projecl proponents will build operate and nra nlairr the c()llectto an(l
convr)y;rn(ie systern lo lransport effluents {rom the induslrial Units in consLrllation with
and lo lhe satisfaction of lhe State Pollulion Control Board and ensure lhal th(]
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indLrstrial units meet the primary effluent standards prescribed by the State Pollulion
Control Board.

The Stale Pollution Control Board will also evaluale the treatment efficiency of the
Effluent Treatrnent Plant (ETP) and its capabilily of meeting the prescribed
slandards. The final scheme of treatment would be such as is approved by lhe
Pollution Control Board in the Consent to Establish.

The projecl proponents will create an lnstitutional arranqement for the involven]ent of
indivi.lual members in the managenrent of the CETP.

Noise monitoring and prevention:

Noise level survey shall be carried as per the prescribed guidelines and reporl in this
regard shall be submilled to Regional Ofticer of the [4inistry as a part ol six-monthly
compliance report.

Noise from vehicles, power machinery and equipmenl on-site should not excerxl the
prcscribod limit. Equipnrent should be regularly serviced. Attention should also be
given to rnuffler maintenance and enclosure of noisy eqLriprnents.

Acoustic enclosures for DG sets, noise barriers for ground-rLln bays, ear plugs for
operating personnel shall be implemented as miligaliorr Ineasures for norse impacl
due to ground sources.

Wasta managoment:

ETP sludgo generated from CETP facility shall be hitndled and disposed to nearby
aulhorized I'SDF sits as per Hazardous and Olher Wastes (l\ilanagemenl and
Transbotrndary Movement) Rules, 2016.

Non l-lazardous solid wastes and sludge arising oul of lhe operation of the CETt)
shall be adequately disposed as per the Consent to be availed fronr tho S;larkr
Pollution Control Board. Non Hazardous solid wasles and sludge shall nol be rnixcld
wrth I-lazardous wasles.

Thc CEII' sllall have adequate power back up Jacility, to nreet lho energy
requirement rn case of power failure from the grid.

The site for aeroblc composting shall be selected and developed in consultation with
and b lhe salisfaction of the Stale Pol[rtion Contrcl Board O(iour and insecl
nuisance shall be adequately controlled.

Any wastes frorn construction and demohlion aclivities related thereto shali be
mana0ed so ;rs to strictly conform to lhe Conslrucl r)n and Dc)rnolition W:rst(-.
Management Rules, 2016.

The solid wastes shall be segregated, managed and disposed as per lhe norrns ol
tho Slolid \ ./asle [,4anagement Rules, 2016.

Energy Conservation measures:

Provide solar power generation on roof tops of buildings. for solar lighl system for all
common areas, street lights, parking around projecl area and nrainlain the same
regLrlarlyi

Provide LED lights in their offices and residential areas

Grc'en Belt:

Greerr belt shall be developed in area as provided in prcject details, with native tree
Green belt shall be developed in an area equal to 33% of the plant are;.i with a Iralive
tree species in accordance with CPCB guidelines Tho ltreenbelt shall lnter alia cover
the entrre periplrery of the plant.

xv r.
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vIt. Public hearing and Human health issues:

Enrer0ency prcparedness plan based on the llilzard identificatron and

AssessmL.nt (lllRA) and Disaster Managernent Plan shall t)e implem()nied
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Adequaie infrastructure, including power, shall be provided for emergency situiltrors;
and disasler managernenl.

Provision shall be made for the housing o, constrrrction labour within lhe site wi l atl
r]ecessary infrastructure and facilities such as fuel for cooking, mohile toitets. tnobiie
S'f P, safe drinking waler, medical health care, creclre etc.'fhe hoLlsiflg may bo in lh(j
form of temporary struclures lo be removed after the conrptetion of lhe projecl

Occupational health surveillance of lhe workers shall be done on a regular bitsit;

Corporate Environment Responsibility:

The company shall have a well laid down environmenlal policy dlrly approve by the
Board o[ Directors. The environmental policy shor]ld prescribe for:;tandard opor;tlincl
procedures to have proper checks and balanccs and to brin(, tnlo focus any
infringenrents/deviation/violation of the environntcntarl / forest / wildlife nornrs i
conditions. 'fhe company shall have defined system of reporling infringerne ts /
devialion / violation of the environmental / forest / !vrldlile norrns / ccndilions and / or
shareholders / stake holders. The copy of the board rosolulion in lhis regarrl srhilll h()
subnritted to the l\4oEF&CC as a part of six-monthly repod.

n separate Environmental Cell both at the project and cornpany head quarter level,
wilh qualified personnel shall be set up under the control o[ senior Execulive, whr) wrll
directly to the head of the organizalion,

Action plan for implementing EMP and environrTrcntal condrtrons aior)g wrlll
riisponsibility nlatrix of the company shall be prepared i,jnd shall be duly approved by
conrpelent authority. The year wise funds earmarked for environmenlal proteclron
rneaslJres shall be kept in separale account and not to be diverted for any olhor
prrrpose. Year wise progress of implementation o[;r(;iion plan shall be roporlec: to th.)
lvlinistry/Regional O{fice along with the Six Nilonthly Corrt)liance Rcporl

ficlf environmental audit shall be conducled annually [:very lhree years lhird pflr1y
ttnvironnrent:tl audit shall he carried out.

Miscellaneous:
-l he project proponent shall prominently advertise it al least in t\.vo loc:rl newspapers
ol tlre Drstrict or State, of which one shall be in thc vernacular language within seven
(i.rys indicatin!l lhai the project has been accord€r(l environmertt clearance an(i the
details of MoEFCC/SEIAA website where it is displayed
'The copies of the environmental cleari]nco shall bo sutrmitled by lhe prolect
proponcnts to the Heads of local bodies, Pancharyats and l\/unrctpal Bo(1x)s rn

addilion lo the relevant offices of the Governnrent who in turn has to rlisplay the
same for 30 days from the date of receipt.

Ihe prolecl proponent shall upload lhc slat!s ol (x)rnplian(:e of the slipulal(jd
envrronmenl clearance conditions, including resLrllri of filonrlored dilla oo lh{)ir
website and updale the same on half-yearly basis.

The projecl proponenl shall submit six-monlhly reports on the status of tile
compliance of the stipulated environmental condi|ons on the websrle of the Inlnrslry
of Environmenl, Forest and Climate Change at environrnenl clearance porlal

Thc project Droponent shall subnrit the environmenla statement for each financial
year in Fornr-V lo the concerned State Pollution Control Board as prescribed (rnder

the Environnrenl (Protection) Rules, 1986, as aironded subsequently and put on the
website of the company.

I he crileria pollLrlanl levels or crilical sectoral paranrelers, indrcaled for lhe proioct

shall be monitored and displayed at a convenient loc;ltion near the main gate of lhe
oornpany in lhe public domain,
'T he proJecl I)roponenl shall inform the Regiotral Off lc(-' as well as lhe [,'lrnrstry, ttle

dale of fin:rncierl closure and final approval of the proiecl by the corx:ern(:(j
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aulhorities, conlmencing the land development work and start of operalion by lhe
project.

viii. The project authorities must strictly adhere to the stipulations made by lhe Slale
PollLrtion Control Board and the State Government.

ix. The project proponent shall abide by all the commitmonts and recomrnendalions
made in the EIA/EMP report, commitment made during Public Hearing and also thitt
duriog their presentation to the Experl Appraisal Comrnittee

x. No ,urther expansion or modifications in the plant sllall be carried oul withoul prior
approval of lhe N4inistry of Environment, Forests and Climate Change (MoEF&CC).

xi. Corrr:ealing factual dala or submission of false/fabricaled data may restrll in

revocalion of lhis environmental clearance ar)d attract action under the provisior]s of
Environment (Protection) Act, 1 986.

xii. The lvlinislry may revoke or suspend the clearance, if inlplementation oF any of thr)
abovo conditions is not satisfactory.

xiii. The N/inistry reserves the right to stipulate additional conditions if found necessary
'fhe Company in a time bound manner shall in'rplernenl lhese conditions

xiv. The Regional Office of this Ministry shall monitor (:ompliance of thc stipulalerd
conditions. The project authorities should extend full cooperation to the officer (s) of
lhe Regional Office by furnishing lhe requisite data / information/monitoring repons

xv. fhe .ibove conditions shall be enlorced, inter-alia under the provisions ol the Watel
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Conlrol of
Polhrtion) Act, 198'1 , lhe Environment (Protection) Act, '1986, HazardOus and Ofh('.r
Wast.is (lvlar]argemenl and Transboundary Movement) Rules, 2016 and the Publrc
Liability lnsrrrance Act. 1991 along with lheir amendnrenls and Rules and any otl')or
orders passed by the Hon'ble Supreme Court of lndia / lirgh Courts and any other
Corrrl of Lzrw rL.lalrng to the subject matter.

xvi. Any appeal against this EC shall lje with the National (lreen lribunal, il prelerrr)d.
within a period of 30 days as prescribed under Sedion 16 of the National (;reen
Tribrnal Acl, 2010

6. I his issues with the approval of the Competenl Aulhority
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r_.J.L-,r,.r*.
(Dr. Subrat_a Bose)'

-Scientisl F
Copv to:

1) The Sccrelary to Governmenl (Environment and Ecology), Forest, Forests &
Envirc.rnment Department, Government of GuJarat Block '14, 8th floor, Sachivaiaya,
Gandhinagar - :lB2 010, Gujarat.

2) The Addl Pnncipal Chief Conservator of Forests (Central) NIinistry of Envrronmenl,
Forost and Clinrate Change, Regional Office (Wrl) L,5, Kenrjriya paryavararl
Bhawan, E-5 Arera Colony, Link Road-3 Ravishankar Nagar, Bhopal - 4ti2016.

3) fhe Chairman, Cenlral Pollution Control Board Parivesh Bhavan. CBD-cum-Offic:e
Conrplex, East Arjrrn Nartar, New Delhi- 110 032.

The Member Secretary, Gujarat Pollution Control Board, Paryavaran Bhavan, Seclor-
l0A. (;andhrnagar - 382010, Gujaral.

l\4onitoring Cell, lvloEF&C(], lndira Paryavaran Bhavan, New Delhi.

GLrard Filei Recorci Filei Notice Board.

I/]oEF&CC websire , -J. l:,r. +t-rl . .

(Dr. Subr4ta Boie)
Scientist F
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